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“That the Bill be passed.”

Mr, Deputy-Speaker: The question

1s:
“That the Bill be passed.”
The motion was adopted.
13.45 hrs.

DEMANDS FOR GRANTS SUPPLE-
MENTARY (GENERAL*), 1964-65

Mr, Deputy-Speaker: We now take
up the supplementary demands for
grants. Are any cut motions being
moved,

DemAaNnD No. 9—EpUcATION

Mr. Deputy-Speaker: Motion mov-
moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March 1965,

LR

in respect of ‘Education’.

Demanp No. 41—OtHER REVENUE
EXPENDITURE OF THE MINISTRY OF
FooDp AND AGRICULTURE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 2,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Food
and Agriculture’.”

Demanp No. 76—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF Law

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 25,000 be granted
to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-

penditure of the Ministry of
Law’.”
Demanp No. 90—MINISTRY OF

WoRrks, HOUSING AND REHABILITATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 9,93,000 be granted
to the President to defray the
charges which wil] come in course
of payment during the year end-
end the 31st day of March, 15€5,
in respect of ‘Ministry of Works,
Housing and Rehabilitation’.”

DeEmanD No. 95—DEPARTMENT OF
sATomic ENERGY

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum nct
exceeding Rs. 98,000 be grantad
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965.
in respect of ‘Department of

(RN

Atomic Energy’.

Demanp No. 96—Artomic ENERGY

RESEARCH

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum rot
exceeding Rs. 33,87,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Atomic Energy
Research’.”

DeEmAND No. 108—Lok SaBHA

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 10,00,000 be gran‘-
ed to the President to defray the
charges which will come in course

*Moveq with the recommendation of the President.

1603 (Ai) LSD—6.
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of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Lok Sabha’.”

DEMAND No. 110—RAJYA SABHA

Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 8,40,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Rajya Sabha’.”

DEMAND No. 125—PURCHASE OF
FOODGRAINS

Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 1,00,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1965, in respect of ‘Purchase of
Foodgrains’.”
136—CaPITAL  OUTLAY
OF THE MINISTRY OF STEEL, MINES
AND Heavy ENGINEERING

Mr, Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 2,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Capital Outlay of
the Ministry of Steel, Mines and
Heavy Engineering’.”

Mr, Deputy-Speaker: Are any cut
otions being moved?

Shri S, M. Banerjee (Kanpur): I

have cut motions Nos. 4, 8 and 11.

Mr. Deputy-Speaker: They are all

out of order, being beyond the scope
of the subject-matter. He may move
his cut motion No. 15. :
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Shri S. M, Banerjee: I move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 1,00,00,00,000 in res-
pect of ‘purchase of Foodgrains’ be
reduced by Rs. 100.” [Inadequate
supply of imported foodgrains to
various States.] (15).

Shri Bade (Khargone):

(i) “That the demand for a
supplementary Grant of a sum
not exceeding Rs. 1,000 in respect
of ‘Education’ be reduced by
Rs. 100.” [Terms of reference to
the Education Commission.] (18)

I move:

(ii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 2,00,00,000 in
respect of ‘Other Revenue Expen-
diture of the Ministry of Food
ang Agriculture’ be reduced by
Rs. 100.” [Failure of the poiicy
of Sugar export.] (21:.

(iii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 9,93,000 in res-
pect of ‘Ministry of Works, HHous-
ing and Rehabilitation’ be reduc-
ed by Rs. 100.” [Unsatisfactory
conditions in the Camps for
migrantg from East Pakistan.}
(23)

(iv) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 33,87,000 in
respect of ‘Atomic Energy Re-
search’ be reduced by Rs. 100.”

[Failure to detect the bomb
explosion by China.] (24).

(v) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 2,000 in respect
of ‘Capitaj Outlay of the Minis-
try of Steel, Mines and Heavy
Engineering’ be reduceq by
Rs. 100.” ’

[Delay in finalising the Kobra
Aluminium Project and Aluminium
Smelter in Madhya  Pra-
desh.] (28).
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Mr, Deputy-Speaker: These De-
mands and Cut Motions are now
before the House.
Shri Sivamurthi Swamy (Koppal):
I have also my cut motions, Sir.

Mr. Deputy-Speaker: I am sorry

all of them are out of order,

Shri Sivamurthi Swamy: All of
them are out of order?

Mr, Deputy-Speaker: Yes; I am
sorry. I will give him 3 chance to
speak. They are beyond the scope of
the demands. Two hours is the time
allotted for this subject.

Shri S. M, Banerjee:
have 15 minutes each.

Mr. Deputy-Speaker: We will see.
How many want to speak?

Sarvashri  Banerjee, Bade, Siva-
murthi Swamy and S. N. Chaturvedi
rose.

We should

Shri Bade: Because one Bill has
already collapsed, or passed in no
time, we have enough time.

Mr. Deputy-Speaker: All right.
Shri Banerjee:

Shri S, M. Banerjee: I wish to

speak on Demand No. 9 which deals
with education. A token vote is
sought for the setting up of the Edu-
cation Commission which involves an
expenditure on a new service. It is
stated that in pursuance of the an-
nouncement made by the Education
Minister in the Lok Sabha in its
budget session, an Education Commis-
sion has been set up by the Govern-
ment of India. 1 welcome this Com-
mission. This Kothari Commission
was really a much-needeq Commis-
sion; every teacher in this country
and anybody who is connected with
educational institutions wanted this
_Commission. I take this opportunity
In requesting the hon. Minister who
is to reply to this debate to let this
house know what has Happened to the
report of the Mudaliar Commission.
The hon. Minister, Mr, Chagla, for
whom I have the greatest regard an-
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nounced that some concessions will be
given to the teachers belonging to the
primary schools, higher secondary
schools and even university teachers.
A triple benefit scheme was drawn up
for the benefit of the teachers and it
was stated that if 50 per cent of the
expenditure is borne by the State Gov-
ernment, then the Centre or the UGC
will give the other 50 per cent, so that
the triple benefit scheme may be im-
plemented. But I am sorry to say that
a majority of the States have not ac-
cepted this, with the result that the
fate of the teachers is almost sealed.
I would request the Education Minis-
ter to kindly throw some light on this
and let this House know whether the
scheme comprising gratuity, pension
and provident fund, meant for the
benefit of the teacherg for their old
age or even for their benefit now, is
likely to be implemented by the Min-
istry and how many States have
agreed to this.

I come to Demand No. 92 on station-
ery and printing. Here it is said:

“A firm was given a contract for
the supply of transport, for the
clearance, handling and delivery
of consignments of paper and
other stationary stores and for the
supply of labour to the Central
Stationery Office at Calcutta dur-
ing the financial year 1948-49.”

It has been brought to my notice by
the President of the stationery and
Printing Union in Calcutta that there
are workers who are working for the
last 8 to 9 years—in general cases
about 5 years—who are still borne on
work-charged establishment or as
casual employees. A scheme of de-
casualisation was accepted by the Min-
istry and was accepted by the Chief
Controller of Printing, but still people
have not been decasualised. The de-
partment has recommended to the
Ministry for the acceptance of 82 cases
for decasualisation. I am sorry to say
even that has not been accepted. May
T request Mr. Tyagi who is here to
pass on this to the Minister for Works
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and Housing, under whom this station-
ery office comes and request him to
implement the assurance given to by
the Ministry and also by the Control-
ler?

I come now to Demand No. 41 about
export of sugar to USA and other
countries. It is said in this demand:

“A supplementary Grant of Rs. 2
crores is required for the payment
of subsidy to the Indian Sugar
Industry for meeting the losses in-
curred by it on the export of sugar
to USA, West Europe, Hong Kong,
Viet Nam and other Far Eastern
countries.”

We are now having sugar shortage.
You know our target fixed was 33
lakhs tons and we have not been able
to complete it. Even in this crushing
season, though the target may be very
ambitious, according to the informa-
tion in my State, which has the larg-
est number of sugar factories, the cane
growers’ demand to increase the rate
to Rs. 2 or more has not been met and
therefore there is every likelihood that
they might divert their sugarcane
more towards the manufacture of gur
and khandsari. They have been given
some incentive and they have been
told that they will get higher price
if the sugar content is more after a
proper analysis. Linking of price with
the sugar content after analysis was
criticised in this House by all.
That is one of the reasons why cane-
growers are not supplying cane to the
fullest capacity to the sugar mills.

T would like to know what are our
total commitments for export. Are
we exporting at the cost of our inter-
nal consumption? In our coumntry, in-
ternal consumption has gone up from
22 to 26 lakh tong and there is scarcity
of sugar. It is a rationed item; we
are unable to decontrol sugar and bring
it in the open market. How can we
export sugar? We are sustalining
heavy losses. According to the figures
available here ,it is said that we are
earning foreign exchange to the tune

NOVEMBER 27, 1964

Supplementary.

(General)
of some crores. This House should be
told clearly what is the position. When
Sardar Swaran Singh was Food Min-
ister, he said that we shall respect our
commitments. What are our total com-
mitments? If we are fulfilling our
commitments by 1964 or the middle
of 1965, should we go on exporting at
the cost of internal consumption? This
will be a sad commentary on our food
production, including sugar.

2202

I shall say something about my cut
motion No, 15 about the inadequate
supply of imported foodgrains for
various States. I would invite
the kind attention of the House to
what is happening in five cities of
U.P. known as KAVAL cities. Today
in cities like Lucknow people are
getting 8 kilos a month. But in a
place like Kanpur even this has been
denied and only 6 kilos are given. The
five cities of Kanpur, Agra, Varanasi,
Allahabad and Lucknow—the KAVAL
cities—are to be fed by the Centre.
There is a strong case made by the
U.P. Government that the Centre has
failed in giving adequate foodstuffs to
the fairprice shops. If we go to the
Chief Minister of our State, we are
told she is helpless because of the in-
adequacy in supply. If we come here
to Mr. Subramaniam, he tells us that
the supplies are much more than in
the previous year. Now an attempt
has been made for referring the matter
to arbitration. It is something sur-
prising that what is made available by
the Centre is not sufficient even to
meet the requirements of U.P. through
the fair-price shops.

We were expecting that with the ar-
rival of the new rice in the open mar-
ket, things will improve. In the month
of October, when the new rice was
available in Kanpur and other places,
we got it at 1 seer 6 chataks per
rupee. We were hoping that the situa-
tion would ease after that. But just
after a week, the price rose to 1 seer
per rupee. Under the present Govern-
ment, everything is Rs. 1 a seer, whe-
ther it is brinjal, tomatoes or even
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atta. It is based on purely socialist
pattern that everything should be Re.
1 per seer! I do not know what to say
about it.

1 may invite the kind attention of
the Minister to the Press news appear-
ing in the Patriot today, emanating
from Lucknow: when the Chief Min-
ister was addressing Congress Mem-
"bers: “No rice in U.P, towns”. Sir,
suddenly rice has disappeareq from
U.P. towns. It may be said, that rice
might have gone to Kerala. Has it
really gone to Kerala? I do not know.
The Chief Minister hag made a rather
alarming statement, about rice. When
we sanction this amount as a Supple-
mentary Grant and give it to the Gov-
ernment for running the administra-
tion efficiently, for feeding the people,
for maintaining law and order and
for doing justice to the people, we are
entitleq to get certain answers from
them.

14 hrs.

My last point is about the dearness
allowance in the Union Territories and
in the atomic energy organisation. I
take this opportunity to refer to this
question of dearness allowance be-
cause in these Supplementary Grants
the increase in the salaries and allow-
ances of the Members of Rajya Sabha
and Lok Sabha is also included. It
looks ridiculous for us, as Members of
Parliament, to read that this Supple-
mentary Demand for Grant has been
asked for because the allowances and
salaries of Members of Parliament have
been raised from Rs. 21 to Rs. 31 and
from Rs. 400 to Rs. 500 respectively
and when it is a question of giving
dearness allowance to the Central Gov-
ernment employees nothing is being
done. Even yesterday the Finance
Minister’s speech was just like Ham-
let “to be or not to be”, whether to
accept the recommendation or wait for
the finalisation of the report of the
oase-man commission on dearness al-
lowance or to increase the dearness
allowance on the basis of the cost of

AGRAHAYANA 6, 1886 (SAKA)

Supplementary 2204
(General)

living index, on the basis of ten points
increase which has stabilised for the
wnole year. I hope and trust, Sir, that
this House will take a note of it. The
Central Government employees
throughout the country are agitated,
not because they are interested in agi-
tation but because they are unable to
get things at a cheaper rate. Either
you start cheap grain shops or give
them dearness allowance. The rail-
way people wanted cheap grain shops
ag they existed during the last war.
But that was denied to them on the
plea that under the Constitution there
cannot be a discrimination between one
government employee and another, be-
tween one person and another and
between one citizen and another citi-
zen. It is all very good. But what is
going t6 happen? I would request the
hon. Minister who is to reply to this
debate to take a note of the sifuation.
There is food scarcity. The people are
not getting food. They are hungry. At
the same time, they are angry, And,
Sir, once hunger and anger meet the
situation is going to be difficult.

The Minister of Rehabilitation (Shri
Tyagi): My hon, friend gets angry
here before lunch,

Shri S. M. Banerjee: I am one of the
most patient persons. You made me
a Member of Parliament. Had you
not dismissed me I would not have
been here. I am very much indebted
to you.

About the question of dearness al-
lowance, Sir, I strongly feel that a
decision should be taken here and
now. The Pay Commission recom-
mended that after a rise of tzn points
for the whole year it cannot be denied.
The Government should respect their
own assurances, otherwise their assur-
ances will be taken as a mockery. It
will be a sad commentary if they do
not respect their own assurances.
After all, this Government is supposed
to be a responsible government. They
are supposed to make responsible ut-
terances and declarations. That is
why 1 feel that a decision should be
taken here and now. I hope the hon.
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Minister will kindly take a note of it
und reply in his speech,

2205

= Mo Aro wgdq: (f&Tamanz) ¢
ST WERT, T W AW A
qr & gray § & B FEAT AgAT § )
uF q1 feaiz 79T 41 TR F
FIX F &1 IF U7 EH AR 18 FIS
71 &ifT waga s w97 1§ &, afeT sa%
fam g® 2 AT FT TET GAT gI4AT
g W1 I Wew AF(AT GSAT § |
ZUIT TqTEH 399 895 w9 ufq =
g 5= f& gn &% agT 387 Wiy
A Ffemm g Iaa € 78 ¥ Aww
¥ 72Y wrar 6 ag a1 T @ 1 3
o ¥ awrt #1 Hi @w ¥ fag
Tt faeet W gEd A7 gw s
12 69T 3@ AT FT ATEL AT L E |
st FAER A 7@ (FET)
faseT @1 &1 14 FAT FT AT g0
ar |

st fo ATo =PI . TW AHA gH
|13 18 FUT &1 wfe g wred
FEFET qAFATFTARTIER &
5T fF T & 9wt 1 @@ & fow S
T faw @ &1 zEfaw Ay W
fadt avg ¥ 70 wwA | ALY A

Y@ AT FUT H 18 FUT &
TFIF T qTH |

Y o Ao AFAL : AR AW
a8 fF gara FfaeHe wgi a% § AR
9 ag FfweHe AT A7 Q1 gAY qeF
fuifica faar ar a1 780 | ga¥ fomr &
f gaTdr Y 98T 977 T § qwT
387 &q7 wfq =7 & faa=it & 1 W
977% feaaafardrgaa 3w 81
g ww o< fawt aifgg | S g
e & SEw 8 WA 9%

NOVEMBER 27, 1964

Supplementary 226

(General)

lawt afed | gaar 399 a0 wife
TR AT 31T § R St g4 e
FT UTET TG T@AT Ifgw | wir faw
THTX FT g 91T &, S99 § wwAar g
fFaormradrgfAgr &r

g A wefas Al qraedy wiT
ATGT 96 T TS FgAT ATGATE | M
gg fewiz 33 1@ 87 FATX ®IX FV
2 @fee sad § sareTav Ty feaaw
TATIg g F fAw § 1 gAd Faw
8 FTE TMAT WNATZST ATZEFT ATH
sfrgiic 0z =19 9 sfefaqg o
e & o foam mar 2 1 & gmeaar
§ 5 wfas st &7 e & fag
HR S SATET wgAT g 3T AvfEq
g1 | gaTa 3 fRwr § sarar & samer
TATg gHT ATfge AV gEFr 39 9%
qot qOr wf¥a Ffma s =ifEg
FAIfF ATEAT T AT FH FT CEAATAT
fFar & 399 = 3w F fa¥ aggEm
IT T E

\

oTF FATT g FgAl fF g7 wew
T T FATHA, FEATAT ALY T FAIfw
gfmar s & fr gw 3w feafa & &
FfFgruew an aAT 9% | 18 WA
YO ¥4 & 1% AAT ZIW UIH a9
AT & | faw T gErr a7 e
g1 T fF g9 TEw aW T4 g5 A
fox g7 78 s9ET 3§ T gHT
T S FT IFG I qEAT g, FEAT
W awE F IR qEeql ¥ glAar ¥
gy wfisst A€ Fgdr |

st aF : wEw fafaeer w@Y
FHATHT |

st Wo Ao WG :  FF AT
g fF 9% g & A7 SumaT @t
& fF o gw TEET FAET AT gATe



2207 Demands for
Grants

o & fawra &1 #19 @ F1 QAT
T IHF AW F FIT 41 AR TI=AT
@ | AfE FEaE AT @ F
ABTATHT F FIX F FE FO Al Fw
FFIT F3T & FEgE A F o5
rEl ®9T ¥ FAr OF HwTSr qronT F
I 'Ol @ AT @ feer @
gaw dmr g fF =emwmgfer wi%
dfafafaa s faset o 39 a9q g
T Y uF  WIF faeyr off, afew
S 9 FT OF OF  IAFF 33-2%
T A feEr & 136 G ¥ W g
wzfaFs AN F AITIEH AT E
@ gark darfast & g awar 2
& g #1E g N faere 7 foma fa
TAFT GA1 5T F9 g AIC AR gA
ZHFT LT ¥ SR ITIR &L T |
gafay za &m0 ¥ g7 faae samer AgT
T ad T oWy o gd wwwfem F
gIagE & oy sarar ¥ saveT TOA
AT =fed

FART cqZifad Seared A OST
AT q7AT & 9% I9 T F1 G
& g7 998 19 F1 AFEAT FT T |
TS 9 FT & I A&7 § AT ATAT |
g9 °TAY AT g% §ATA g, a7 fE
8 ArfAsT 7 Fw18, fF w1ga7 WA
A qIG FT FIAT F300 F q8 v2f9F
sfeedl aTT At gt T9E Ty
1 fr FAFOAS TT F g AT
STAE L A7 9§ mEedr ¥ feTgun
g ag feafq or a@dr 2 fF gan
94T fedhy 97 @F FIY gC W A9 ¥
3 ¥ 9T ZAT ghrare S gfrar
F qFET AREE  afaa g e e
qgY FAFT & | THN gAIREAW A
g wrd wfa grawar & gafEy
TR @aaRaa g fF ™
wzfrs foad ¥ farq ga samar ¥ saar
741 3 TifF qw 9@ wargg feufy

AGRAHAYANA 6, 1886 (SAKA)

Supplementary :208
(General)
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Shri N. Dandekar (Gonda): I bave
not tabled any cut motion but I
would like to speak in general in re-
gard to three or four demands. The
first one I would like to make some
observation about is Demand No. 41,
revenue expenditure of the Ministry of
Food and Agriculture in connection
with payment of losses on the export
of sugar. The export of sugar from
this country is one of the extraordi-
nary things. It all started because in
the season 1961-62 there was rather
more production of sugar; in other
words, there was response from both
the growers as well as the industry to
the various stimulative arrangements
that have been made, partly as regards
cane prices, partly as regards reduc-
tion of excise duty in the matter of
production by sugar factories of sugar
in excess of certain targets.

Now, one would think that increase
in production of sugar is precisely
what the country is wanting. In other
words, all the aims of the policy, all
the aims of the specific measures that
were taken including control of sugar
prices and distribution control were
all designed with the objective that
there should in fact be such a level of
production of sugar that sugar price
control angd distribution control may
not be necessary. But it seems that
as a result of the excellent results
achieveq in 1961-62 season the indus-
try as well as the Government got
panicky and entered into a very un-
wise agreement about export of sugar,
which has resulted in a back log of ex-
ports that still continues. The export
of sugar at a loss, rather the export of
raw sugar at a loss,—it does not really
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matter which,—when in this country
there is shortage of sugar, when there
is rigorous control on distribution and
the price of sugar is admittedly higher
than what it ought to be, all this seems
to be extraordinary contradiction
in terms of policy. T de-
finitely want to know, and I support
the demand made by the earlier
speaker, as to how long this liability
is to go on. Are Government intend-
ing to export sugar in a situation in
which the export of sugar ought to be
banned, that is, until such time as the
requirements of this country in the
matter of sugar at a proper price are
adequately met. I must confess that
during the past three years I have been
troubled by the exports that have
been going on merely because in one
year we produced more sugar than
we had perhaps, targeted for, when
that is precisely what we should have
achieved.
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The next group of demands which
would justify general comments are,
Demand No. 96, atomic energy re-
search, Demand No. 108 Lok Sabha and
Demand No. 110 Rajya Sabha. All
these are necessitated, in one case by
increase in dearness allowance and
payment of backward dearness allow-
ance effective from a certain date and
in another by increase in salaries and
allowances of Members of the Lok
Sabha and the Rajya Sabha. It does
seem to me odd that while these neces-
sary items of expenditure are being
met when asked for, the problem of
the cost of living and consequent
dearness allowance to Government ser-
vants does not seem to receive prompt
and sympathetic consideration. Among
the class of people that suffers the
worst in consequence of Government’s
inflationary policy, the policy that
gives rise to inflation and to rise in
prices generally and to rising cost of
living, probably the worst sufferers
are Government servants. Their salary
scales were extremely inelastic, their
allowances are inelastic, their dearness
allowance is inelastic and although the
Government servants are the people
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without whom Government cannot

work, it seems always to take months
and months after the high and rising
cost of living is established for them
to get rectification of the cost of liv-
ing allowance. If the industries in the
private sector could be required to
have an arrangement by which as
nearly as possible there is a coinciden-
tal increase in dearness allowance fol-
lowing the rise in the cost of living
index by a certain points, I could really
see no reason whatsoever why in the
case of Government servants, parti-
cularly of the clerical grades, there
should not be an automatic system of
dearness allowance increase to corres-
pond to the increase in the cost of
living, when the increase in the cost
of living is not of their own making.
The consequences in terms of these
people’s family life, in terms of their
standard of living, I know, because I
happen to have relatives all over the
place who belong to that category; the
consequence in terms of the hardship
they have continually to undergo, the
tightening of the belt to such an ex-
tent that they have no location where
they can loosen it, these consequences
are really appalling and 1 fail to
understand why an elastic structure
of dearness allowance which goes up
automatically when the cost of living
goes up by, say, ten points or more,
hag not been established. There were
evasive replies to this particular mat-
ter when questions were asked yester-
day; there was no definite statement
if there was no increase of the cost of
living to the degree indicated by the
members who asked those questions;
there was no admission as to the ex-
tent of the increase in cost of living.
That kind of hedging in regard to peo-
ple who suffer dreadly, and-salaried
people are the people who  suffer
dreadly, particularly the low-salaried
people, that callous attitude on the
part of Government in regard parti-
cularly to the non-Gazetted Govern-
ment servants is something which I
ought to condemn. I hope this House
is with me on this particular matter,
notwithstanding which party one may
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beiong to. I do hope that the Gov-
ernment while replying to these gcne-
ral comments on the supplementary
demands will have the decency—I use
the word “decency” because I think it
is indecent to keep on stalling the
matter like this—I hope they will have
the decency to announce that in view
of the established increase in the cost
of living of the magnitude that has
been admitted, immediately both the
Central and State Governments wiil
make good the back log in the matter
of cost of living allowance, which we
call dearness allowance,
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The only other demaad that I wish
to make some comment upon is De-
mand No. 136, which is for a capital
grant to the Ministry of Steel and
Mines. Thig capital grant is in con-
nection with two aluminium projects—
Koyna aluminium project and Korba
aluminium project. I happen to know
something about Koyna project,
though not very much about the other
one. The comments that occur fo me
on these two projects are these. In the
first place, I was hoping that this pro-
ject will never be taken up in the
public sector at all. This project had
been investigated by the private sector
group that is referred to in the memo-
randum  pamely, the Khatau Group.
The cost of a project in aluminium
these days is enromous and this par-
ticular project, which is expressed in

terms of a minimum capacity of 25,000

tons of aluminium to be raised even-
tually to 50,000 tons was actually a
project that was being considered in
the private sector, and the reasons it
could not be gone on were two—in
the first place, Government’s insistence
upon a substantial portion of the pro-
duction to be exported. 1 hope hon.
M:mbers are perhaps aware that the
international price of aluminium being
considerably lower than the internal
price of aluminium, the compulsory
requirement of export has such a
d-astic effect upon the profitability of
the project that this project was en-
countering some difficulty on that
ground.
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Secondly, the capital requirements
of even a project of this size—it is not
a very big project as here set out—
are enormous and it is because the
Industrial Finance Corporation, wiiich
was supposed to exist for the purpose
of aid to projects of this kind, expres-
sed its inability to extend finance to
the extent required that the project
had to go to the public sector.

I want to know two things. If this
project is going into ths public sec-
tor, why is the project not being im-
proved? The capacity of 50,000 tonnes
or 23,000 tonnes to begin with rising
to 50,000 tonnes, for an aluminium
plant on a scale that ought to be in
the public sector is really not adequate.

Another point in that connection is
this. One of the things that came up
in the course of the consideration of
this project earlier was the desire of
the Mysore Government also to parti-
cipate in this project in one way or
another. They have a very big hydro-
electric project, the Sharavathi scheme
which is capable of, or will be capa-
ble when it comes into full operation,
delivering a considerable amount or
energy. And aluminium, above all, is
an excessively energy consuming in-
dustry. I was hoping to see in this,
when I saw this, that they would take
the available scope of power from
Sharavathi and the possibility of
locating perhaps the fabricating or one
smelter plant also in Mysore to deve-
lop this Koyna-based project into
something that would really be large
and economic. But I find that in all
these respects that I have just now
mentioned the project is not what it
ought to be if a project in the public
sector is to be considered.

The third point in connection with
this particular project that I want to
know as a matter of information is
whether this project, being in the pub-
lic sector, is going to be exempted from
the kind of export stipulations that
were compulsory if the project had
been undertaken by the private sec-
tor. I hope, there is no intention to
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discriminate in any manner between
the conditions proposed to be imposed
on the project when the project was in
‘the stage of consideration by the pri-
vate sector in the matter of export
obligations than will be the case when
the project is in the public sector. But
‘I see here no mention whatever of any
export obligation.
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Finally, as regards the Korba alumi-
nium project, it is rather odd. T am
quite sure that there 1s something
wrong here. It seems to me that it is
.an unbalanced plant. It is going to
have a manufacturing capacity of
120,000 tonnes of alumina per annum

and an aluminium smelter with a
capacity of only 30,000 tonnes. The
normal ratio between alumina and

aluminium is roughly 2-1|4 to 2} tonnes
of alumina to a tonne of aluminium,
in which case I do not know what 1s
going to happen to this eXcess capa-
city of alumina because the kind of
-capacity required for the purpose of
producing 30,000 tonnes of aluminium
is not 120.000 tonnes of alumina but
considerably less. Perhaps, the Gov-
-ernment would be kind enough to elu-
cidate this point ang say whether they
‘have got a project where they intend
to use the excess alumina for the
production of aluminium: if not. what
on earth are they going to do with
this excess alumina? Rather than
holding it back from us they should
'say if they have got some project
which they have not yet examined but
which they want to link with this par-
-ticular project.

Shrimati Savitri Nigam (Banda):
"Mr. Deputy-Speaker, Sir, while I sup-
port the Supplementary Demands for
Grants for the Department of Atomic
Energy wholeheartedly, I also strongly
feel that even if the hon. Minister had
‘come with larger demands for grants,
‘we would have supported it whole-
heartedly. Still, I want to make one
clarification at the very outset. I
would support these Demands as long
as atomic energy is developed for
peaceful purposes.
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There is no doubt that one of the
five great events which have marked
the world horizon recently is the
Chinese explosion of the nuclear bomb,
But I would very humbly submit that
this question as to whether we should
produce atomic weapons or not should
be discussed and analysed in its real
perspective.

The Father of our Nation used to
say that whenever we faced any dan-
ger, risk or crisis the first thing to do
was not to lose our balance of mind.
We must first see and analyse the
whole situation very coolly and see
what the aims of China are in explod-
ing the bomb and whether with our
reaction we are fulfilling
the aims and objects which
China haq in mind before exploding
the bomb or whether we are adopting
such techniques and tactics which will
counteract its aims and objects. In
this modern age we have to study all
the tactics and techniques of our ene-
mies; only then will we be able to
come to a right conclusion and will
be able to take a right stand.

Now, in my opinion, the main aim
of China was to create a sort of a fear
complex and to earn prestige
out of that fear. If we act in such
a hasty manner and start recommend-
ing to our Government produce nu-
clear weapons, I am sure, we would
be fulfilling China’s aim because the
Chinese want us to leave this great
policy of non-alignment which has
stood all the tests, even the worst of
tests at the time of the emergency.
They want us to shift from this policy
and that is why they are creating this
sort of a fear complex.

The second aim of China is to earn
a sort of prestige out of this fear com-
plex and to terrify all the developing
nations in such a way that they too
may be a victim of the Chinese pro-
paganda. By our reaction we should
not give them a feeling that we have
fulfilled the aims which they had in
mind before this explosion.
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Then, if we start producing a nuec-
lear device, the question that we will
be facing will be whether we will be
testing it or not. But before that I
would like to reming hon. Members,
who are putting forward this very
harmful proposal that we have recent-
ly signed the Moscow test-ban treaty
and if after only six months we even
talk in these terms, we will be harm-
ing our prestige, our national policy
and human values for which we have
stood so far and have thereby gained
a sort of prestige in the eyes of the
whole world.

Then, even if we are successful in
producing it, where are we going to
test it? Take the case of China. China
has exploded the bomb anqg what is
happening? China has created a dan-
ger not only for herself but for all the
Asian countries. Instead of shifting
from our own accepted, declared poli-
cies we must create a feeling and
mobilise all the Asian nations, like
Japan, who are going to be great vic-
iims of this fall-out. According to our
scientists, after a month or so, this
Japan, the Philippines, Indonesia and
over India, Ceylon, Burma, Pakistan,
fall-out is going to come and seitle
Malaysia. Instead of mocbilising all
these powers to stand with us and op-
pose and condemn this explosion if we
also take the same route and adopt
the same policy; then not only in the
eyes of Asian countries and develop-
ing nations of Asia but also in the eyes
of the whole world we will be doomed
in a way. So, I would like to warn
hon. Members not to take hasty judg-
ments, not to be guided by fear com-
plex and not to harm ourselves.

Then, I would like to say a word..

Mr. Deputy-Speaker: If that word
would take more time, she may con-
tinue on the next day. We will now
take up non-official business.
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14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FIFTY-FIRST REPORT

Shri Hem Raj (Kangra): Sir, I

beg to move:

“That this House agrees with the
Fifty-first Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the 25th November, 1964.”
Mr., Deputy-Speaker: The question
is:

“That this House agrees with the
Fifty-first Report of the Commit-
tee on Private Members’ Bills
and Resolutions presented to the
House on the 25th November,
1964.”

The motion was adopted.

14.31 hrs,

RESOLUTION RE: BOARD FOR THE
CONTROL OF DISTRIBUTION OF
LICENCES, PERMITS ETC.—

contd,

Mr. Deputy-Speaker: The House
will now proceed with the further dis-
cussion of the following Resolution
moved by Shri Parshottamdas Hari-
bhai Bheel on the 8rd October, 1964:

“This House is of opinion that
an Independent Non-Political
Statutory Board be appointed for
the control of the distribution of
licences, permits and quotas in
the country.”

The late Shri Dasappa was speakin'g
on this. We are very sorry that he is
no more with us.



